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The following Bill was introduced in the Andhra Pradesh Legislative Assembly

-on 22N November, 2021.

L. A. BILL No. 15 of 2021."

A BILL FURTHER TO AMEND SRI VENKATESWARA INSTITUTE OF
MEDICAL SCIENCES UNIVERSITYACT, 1995. :

Be it enacted by the Legislature of the State of Andhra Pradesh
in the Seventy second year of the Republic of Indla as follows:-

1. ) This Act mé.y be called Sri Venkateswara Institute of Medical
Sciences University (Amendment) Act, 2021.

(2) It shall come into force on such date as the Government
may, by notification, appoint. '

- In Sri Venkateswara Institute of Medical Sciences University Act, 1995
(hereinafter referred to as the Principal Act), in section 2,-

(1) for clause (b), the following shall be substituted, namely,-
“(b) ‘Director’ means “Director-cum-Vice- chancellor” and appomted

under section 17";
(ii) after clause (b), as so amended. the following shall be mserted
namely,

1. 149721
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—
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Short title and
commencement

Amendment of
section 2.

Aet No. 12 of
1995.
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(b-A) “Executive Officer’” has the same meaning as in clause (13) of section
Act No. 30 of 2 of the Andhra Pradesh charitable and Hindu Religious Institutions
1087 and Endowments Act, 1987.

Amendment of
section 4.

Amendment of
section 5.

(iii) (k-A) Tirumala Tirupad Devasthanams has the same meaning as in clause
(28) of section 2 of the Andhra Pradesh charitable and Hindu Religious
Institutions and Eidowments Act, 1987.

(iv) (k-B) Tirumala Tirupati Devasthanams Board has the same meaning
as in clause (2-a) of section 2 of the Andhra Pradesh charitable and Hindu
Religious Institutions and Endowments Act. 1987.

(v) after clause (I), the following shall be added, namely:-

(m) “Sponsoring Institution”” me ans the Tirumala Tirupati Devasthanarns

referred to in clause (28) of Section 2 of the Andhra Pradesh Charitable

and Hindu Religious Institutions and Endowment Act, 198 7 represented
- by the Executive Officer .”

In Section 4 of the Principal Act,-

(i) in clause (b) after the words “of teachmg in”, the words
““Graduate and “shall be inserted.

(i1) in clause (e) after the words “to provide for”, the words
“Graduate and “shall be inserted. .

In Section 5 of the Principal Act,-

(i) in clause (b), after the words “curricular for” the words “Graduate

and” shall be inserted.

(11) in clause (d), after the words * tltles in”, the words “Graduate and”
shall be inserted.

(iii) after clause (k) the following new clauses shall be added, namely,-

“(1) To institute and award fellowships, scholarships, prizes and such other
awards for recognition of merit as the University may deem fit;

(m) (i) The Sponsoring Insntutlon shall have the right to cause an
inspection to be made by such person or persons as they may
direct, of the affairs and properties of the University, its buildings,
laboratories, libraries, museums, workshops and equipment and
of any college or institution maintained by the University and
also to cause an enquiry to be made, into the teaching and other
work conducted or done by the University, or in respect of any
matter connected with the University. The Sponsoring Institution
shall in every case give notice to the University of the intension
to cause such inspection or inquiry to be made and the University
shall be entitled to be represented there at.

(ii) The Sponsormg Institution shall forward to the Vice-Chancellor
a copv of the inspection report for obtaining the views of the
executive ooard and on receipt of such views, the Sponsoring Institution
may tender suchadvice as they consider necessary and fix a time limit for
action to be taken by the University.



22" NOVEMBER, 2021] ANDHRA PRADESH GAZETTE EXTRAORDINARY -

-

(iii) The Executive Board shall within such time as the Sponsoring Institution
may fix, report to them through the Vice-Chancellor the action which
has been taken or is proposed to be ta ken on the advice tendered by
them.

(iv) The Sponsoring Institution may, where action has not been taken by the
- University within the time fixed to their satisfaction, after considering
any explanation furnished or representation made by the Executive

Board issue such directions as they may think fit and the University

. shall comply with such directions.”

In Section 7 of the Principal Act, for clauses (a) (b) (c) (d) (e) () and (g)

* the following clauses shall be substituted, namely,-

“(@  the Chairman/Chairperson, TTD Board;
(b)  the Executive Officer, TTD;
(©) the Direcfor—cmn—\flce-Chancellor;

(d) the Dean;

(e the Registrar, and such other persons as may be prescribed to be officers

ofthe Institute.”

In Section 8 of the Principal Act,-

(i)  insubsection ( 1), for the words *“ The Chief Minister of Andhra

Pradesh”, the words “The Chairman / Chalrperson of TTD” shall
be substituted. ;

(ii) for subsection (2), the followiﬁg shall be substituted, namely,-

“(2)The Chairman/ Chairpefson, TTD shall, periodically causetobe
reviewed the progress of the Institute, in suchmanner as he/she thmks
ﬁt'”

In section 9 of the Principal Act, for sub sections ( 1) to ( 17), the following
sub sections shall be substituted, namely.-

“(1)  Chairman/Chairperson. TTD;
(2)  TheDirector-curn-"/Vicc-Chancellor;
3) The Secretary to Government, Health Medical and Family Welfare
: Department, Government of Andhra Pradesh, or an officer not below
the rank of Deputy Secretary to Government nominated by the
Secretary;
4) The Secretary to Government, Revenue (Endowments) Deparlment
-~ Government of Andhra Pradesh or an officer not below the rank of
Nennty Qacretary to (Government nominated hv the Secretarv:
(5) The Executive Officer, TTD;
(6) The Joint Executive Officer, TTD;
7 The Vice Chancellor, Dr. NTRUHS, AP;
(8) The Dean of the Faculty of the Institute; and the Reglstrar of the
Institute;
(9)  Two'members to be nominated by the TTDs, Tirupati;

Amendment of
section 7.

Amendment of
section 8.

Amendment of
section 9.
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Amendment of 8.
section 11. :

Amendment of 9.
section 16.

Amendment. of 10.

section 17.

(10)  Two members of Faculty of the Institute to be nominated by the
Chairman.”

In Section 11 ofthe Principal Act, for sub sections (1) t0(9), the followmg sub

: sections shall be substituted, namely,-

“(1)  The Executive Officer, TTD;

(2)  The Director-cum-Vice-Chancellor;

3) The Joint Executive Officer, TTD, Tirupati;
4) The FA& CAO, TTD;

(®) The Dean of the Faculty 6f the Institute;

(6) A member of the Tirumala Tirupati Devasthanams Trust Board to be
nominated by the Chairman;

(7 The Registrar of the University.”

In secﬁon 16 of the Principal Act,-

(1) in sub section ( 1), for the words “three years”, the words “two
years” shall be substituted.

(i) for sub sections (3) and (4), the following shall be substituted.

namely. - "

““(3) the members will hold the office up to the period of two years
and their office is liable to retire by rotation. However, in case of
members from the Board of TTD, the term of office shall be up to

. the period of their term on the Board of TTD.”

(iii) thenumbers of sub sections (5)and (6) shall be renumbered as sub
sections ( 4) and (5).

(iv) insub section (5) as so renumbered, after the words “the Chalrman
wherever it occurs. the words “/Chairperson, TTD” shall be
inserted.

In Section 17 of the Principal Act,-
(i) for sub section {b) the following shall be substituted, namely,-

“(1) There shall be a Director-cum-Vice- Chancellor of the University
* who shall be appointed by TTD Board for a term of three years and
who shall be eligible for re-appointment of one more term of not
more than two years from out of the panel of names recommended
by a Committee consisting of :

a) the Executive Officer, TTD,;

(b) a nominee of the Governing Council of the Institute;

(c) a nominee of the Academic Senate of the Institute.”
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(1) in sub section (2), for the words ‘Chairman”, the words “TTD
: Board” shall be substitute :

(iii) in sub section (6), for the words ‘L_intil 50 prescribed shall be
determined by the Chairman”’, the .words ., “Governing Council
of the Institute™ shall be substituted.

11. InSection 18 of the Principal Act, in sub section (3), for the words “and also
the officer, authority or other body who or which, in the ordinary course, would
have dealt with the matter”, the words “/Chairperson, TTD, and also to the
Executive Officer, TTD” shall be substituted.

12. In Section 20 of the Principal Act, in sub section (1), for the words :

“Chairman”, the words “Govering Council” shall be substituted.

13. . In Section 22 of the Principél Act, in clause (b), for the words “The
Secretary to Government, Health Medical and Family Welfare Department”,

the words “ The Executive Officer, TTD or his nominee” shall be
substituted.
14. In Section 23 of the Principal Act,- -
(i) S the clauses (c), and (e) shall be omitted.
(1) in clause (d), for the words “The Secretary to Government, Finance

and Planning (Finance wing) Department or his nominee”, the words
“The FA & CAO or his nominee” shall be substituted.

35 In Section 28 of the Principal Act,-

(i) in sub section (2), for the words “Government and any expenditure
incurred in connection with such audit shall be payable by the Institute to
the Government”, the words “Governing Council * shall be substituted.

(i1) in sub section (4), for the word “Government”, wherever it occurs, the
" words “Governing Council “ shall be substituted.

16. In Section 29 of the Principal Act, the words “and copies of the report
shall be submitted to the Chairman and the Government” shail be omitted.

e b In section 36 of the Principal Act, for the word “Chairman”, wherever it
occurs, the words “TTD Board” shall be substituted.

~18.  In Section 40 of the Principal Act, sub section (1) for the words

“Government”, wherever it occurs, the words “TTD Board” shall
be substituted. - '

Amendment of
section 18.

Amendment of
* section 20.

Amendment of
section 22.

Amendment of
section 23.

Amendment of
- section 28.

Amendment of
section 29.

Amendment of
section 36.

Amendment of
section 40.
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STATEMENT OF OBJECTS AND REASONS

Sri Venkateswara Institute of Medical Sciences, Tirupati (SVIMS) was established in 1992
(registered under the Society Registration Act XXI of 1860) under the aegis of Tirumala Tirupati
Devasthanams . Later it became a University by an Act No.12. of 1995 of Andhra Pradesh State
Legislative Assembly. SVIMS is recognized by Medical PG Council of India (MCI) for running and
awarding PG Degrees in various Medical PG Courses. It is also recognized by DBT, DST, ICMR,
BARC, DRDO, WHO for award of research grants. It is also recognized under UGC Actand itis a
member of Association of Indian Universities (AIU) and Commonwealth Universities (ACU).

The control of SVIMS is with the governing bodies of SVIMS i.e., Governing Council,
Executive Board and Finance Committee. The Hon’ble Chief Minister is the Chairman-cum-Chancellor
and also Chairman of the Governing Council. The Health Minister is the Chairman of the Executive
Board and other members include various officials from Government and other Universities and
academicians. ' ‘

At present, various approvals required for effective functioning of SVIMS are obtained from
Medical Health Department of State Government. In other words, even after receiving approvals
from their Executive Committee or Finance Committee the said recommendations are sent to Medical

.Health Department for their orders for taking further action at SVIMS. This results in delay in taking
decisions on important administrative, financial and various developmental issues relating to SVIMS
besides there are delays in holding the meetings with the constitutional authorities.

TTD was partly funding this institution since the inception of SVIMS. In the SVIMS Act 12 of

- 1995, [under Section 3(2)], it is stated that, “the Institute shall function as an University established

under a State Act and funded and maintained by the Tirumala Tirupati Devasthanams, Tirupati, as per

section 111(4)(ii) of the Andhra Pradesh Charitable and Hindu Religious Institutions and Endowments
Act, 1987, read with the Second Schedule thereof”. : '

- Since the inception of SVIMS, TTD was meeting the substantial of its both capital and
Revenue funding (with a nominal grant from Government of Andhra Pradesh) and helping in
development of SVIMS as a major National Medical Institution of repute in the Country. However
TTDs representation at present in the Governing bodies of SVIMS like Governing Council, Executive
Board and Finance Committee is very minimal. ' :

For the above reasons, it is proposed to carry out necessary amendments to certain provisions
of SVIMS Act so as to include SVIMS under the fold of TTD besides ensuring that SVIMS work as
per various norms prescribed by UGC, other Acts and without disturbing the autonomous University
- status of SVIMS. The amendments are also necessary to allow TTD to constitute Governing bodies
of SVIMS i.e., the Governing Council, Executive Board and Finance Committee for administering
and monitoring the day to day functioning of the Institute and leading the way for quick decision
making in the Hospital. =

The bill seeks to give effect to the above objects and decision.

ALLA KALI KKISHNA SKINIVAS
DEPUTY CHIEF MINISTER
HEALTH, FAMILY WELFARE AND MEDICA_L EDUCATION
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE -
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

Sri Venkateswara Institute of Medical Sciences University (Arhendment)"Bill, 2021
after it is passed by the Legislature of the State may be submitted to the Governor for his
assent under article 200 of the Constitution of India.

ALLA KALI KRISHNA SRINIVAS
DEPUTY CHIEF MINISTER ot
HEALTH,FAMILY WELFARE AND MEDICAL EDUCATION.

. PBALA KRISHNAMACHARYULL,
Secretary to State Legislation.
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